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SHRI H, N. BAHUGUNA: 1 have
been, as a Minister, replying to Shri Va-
sant Sathe reading statements under 377
from here.

Despite repeated assurances given to
this august House, sugarcane farmers in
the country in general and those of Uttar
Pradesh and North Bihar in particular are
facing unprecedented financial crisis due to
near anarchy prevailing in this industry in
this season due to among others, the follo-
wing:

(i) Failure of Government of India in
taking long promised integrated view
of sugar industry.

(ii) Failure of Government of India to
announce their sugar policy and mat-
ters incidental thereto like fixation of
remunerative Sugarcane price well be-
fore the sowing season.

(iii) Attitude of Government of India
and the State Government in relation
to their statutory duty to see that the
sugar indusry pays price to the far-
mers as fixed by them within fifteen
days from the day the sugarcane is
delivered to the fatcory, whereafter
interest and penal interest also  will
become payable,

(iv) Deduction at will from statutory
price on account of transportation
charges for sugarcane supplied at out
centres.

(v) Non-survey by the Cane Department
of the area under sugarcane and de-
termining entitlement of sugarcane to
be accepted by the factories.

. (vi) Coercive action to realise claims
against the farmers.

(vii) Utter neglect in the area of research
and development resulting in  low
yield of sugarcane per acre and poor
recovery of sugar,

(viii) Neglect by the Government of
the gur and khandsari industry.

1 also call upon the hon. Minister to
announce the next sugar season's  cane
price and allied policies before the end of
the current sugar seasonm.
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‘Finally, I call upon the Government to
have a close look at the entire range of iss-
ues so as o use the full potential of sugar-
cane industry in boosting the  national
economy.

THE MINISTER OF AGRICULTURE
(RAO BIRENDRA SINGH): This sub-
ject relates to the Department of Food,
which is under the charge of Mr. Bhagwat
Jha Azad.

SHRI H. N. BAHUGUNA: But it is a
joint responsibility.

MR. SPEAKER: He will take care as
Minister of Agriculture,

SHRI H. N. BAHUGUNA: I also want
to ask from Mr. Pranab Mukherjee whe-
ther he is going to give money to the
sugar industry so that the banks release
the amount immediately.

MR. SPEAKER: I think, he will be
convinced.

(ii) NEED TO SET UP A SHIPYARD NEAR
HAZIRA ON TAPI RIVER

SHRI NAVIN RAVANI (AMRELI);
Gujarat Government in 1973 had recom-
mended to the Central Government  for
construction of a shipyard near Hazira on
Tapi river.

12.18 hrs.

‘Mr, DEPUTY-SPEAKER in the Chairl.

The techno-economic working group of
the Central Government had taken up the
study for construction of new shipyards in
India and recommended two places on
the West Coast, one at Hazira in Gujarat
and the other at Kurvalangi near Goa.
Afterwards, the work for preparations of a
preliminary project report of these two
places was entrusted to two foreign ex-
perts by the Central Government in 1974,
who prepared a detailed project report
and handed over to the Central Govern-
ment with the recommendation that Hazira
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is the suitable place for having a shipyard.
Unfortunately, the scheme of Hazira
shipyard was not included in the  Sixth
Five Year Plan. The State Government
has often requested the Central Governs
ment for quick decision in the matter and
the then Minister for Shipping and Transe
port, Government of India, informed the
Gujarat Government on 15-2-82 that the
question of Hazira shipyard would be
taken up for consideration at the time of
the mid-term review of the Sixth Five
Year Plan. Since long this project was
pending before the Central ~Government
for clearance. This is, therefore, reques-
ted that a quick decision should be taken
to establish the said project at Hazira in
Gujarat for providing facility and benefit
to the people and the country at large as
the project involves utmost public interst.

(iii) NEED FOR RELIEF WORKS AND DISTRI-
BUTION OF FOODGRAINS TO PEOPLE AF-

.., FECTED BY A NATURAL CALAMITIES IN
MirzapUR, U.P.
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(iv) NEED FOR SETTING UP A SODA AsH
Factory AND SuGAR MiLLg PHUL-
PUR (ALLAHABAD)

st geor awver forardt (TeRTATR) ¢
SuTensr WEred, ¥ wia & mewfa &
fraw 377 & mfm 5w awEw
T g | ;

I YW F IAIGTATE I9T F
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wr &1 30 fawEAT, 8 1 A WG
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TEE I e § (= QU FIL A9V
gL # dEew F FreEEr w7}

oF JHT fad A ® sraae FL )

(v) SuppLy OF EDIBLE OIL TO WEST
BENGAL.

SHRI AJIT KUUMAR SAHA (Vishnus

pur): Sir, I am drawing the atention of
the House about the problems that are



